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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
O.A. No. 97 198 7
T.A. No.

DATE OF DECISION 13¢3.1987

Shri Krishna Lal Maini : Petitioner

Shri G.D.Bhandari Advocate for the Petitioner(s)
Versus '
Union. of  India and .others. Respondent

. Advocate for the Respondent(s)

~ # CORAM : - )
The Hon’ble Mr. Ch.Ramakrishna Raog Member (J) -

The Hon’ble Mr. p, Srinivasan, Member (A)
Judgment delivered by Shri. Ch.Ramakrishna Rao,
.- Whether Reporters of local papérs may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
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JUDGEMENT

Shri G,D,Phandari, learned counsel for the
aoplicant seeks permission to withdrawn this
aoplication. Permission sought for is granted,
This avplication is, therefore, rejected at the

stage of admission itself as having been withdrawn,
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(Ch.Ramakrishna Rao) (P, Srinivasan)
Member (J) Member (A)
13.3.1987 13.3,1987



